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JOINT COMMITTEE REPORT  

IN THE MATTER OF 

Original Application No. 974/2024 

Titled as 

Veer Singh Vs Union of India & Ors 

1. Background: 

The Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the 

order dated 23.10.2024 in the matter Original Application No. 974/2024 titled 

as Veer Singh Vs Union of India & Ors and direct the Joint Committee to visit 

the site and ascertain the truthfulness of the allegations made in the OA, the 

extent of the violation, if any, by respondent nos. 11 to 14 or any other person 

and suggest remedial measures. 

Relevant para of the Hon’ble NGT order is as below: - 

“……13. Having regard to the seriousness of the allegation, we also deem it 

proper to constitute a Joint Committee comprising of representatives of the 

Member Secretary, CPCB and RO MoEF&CC, Lucknow. RO MoEF&CC, 

Lucknow will act as a coordinating agency in this two member joint committee. 

The joint committee will visit the site and ascertain the truthfulness of the 

allegations made in the OA, the extent of the violation, if any, by respondent 

nos. 11 to 14 or any other person and suggest remedial measures and submit 

the report before the Tribunal within eight weeks.  

14. A copy of this order be forwarded to Members of the joint committee by 

email for compliance.  

15. List on 14.02. 2025.” 
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(A copy of the order of Hon’ble NGT dated 23.10.2024 is annexed 

herewith at Annexure No. 1) 

In compliance with the above said order, the following officials were nominated 

from the concerned Department: 

(i) Dr.R.B.Lal, Scientist F, MoEF&CC, RO, Lucknow 

(ii) Sh. Runa Oraon, Scientist E, CPCB, RD, Lucknow 

2. Meetings to comply the Hon’ble Tribunal Order 

A Joint Committee meeting was conveyed on 5th December 2024 to discuss 

the matter and the modalities of the Site Inspection. The Regional Officer, UP 

Pollution Control Board, Jhansi and representative of District Mining Officer, 

Jhansi were also participated. Subsequently, after the Site visit of the joint 

committee dated 10.12.2024, a meeting was also conveyed on 03.01.2025 with 

regard to finalization of draft report. Accordingly, the awaited 

information/documents was again sought from the District Mining Department, 

Jhansi vide letter dated 06.01.2025. In this context, District Mining Department, 

Jhansi has submitted the requisite information vide letter dated 08.01.2025 

(Copy of the Minute of Meeting dated 05.12.2024, 03.01.2025 and letter 

dated 08.01.2025 of District Mining Department, Jhansi are annexed 

herewith at Annexure No.2 (colly) 

3. Inspection of Joint Committee:  

Joint Committee has carried out the inspection of the site in question on 

10.12.2024. During the visit, following officials were present along with the 

committee members: 

(i) Shri Imran Ali, Regional Officer, UP Pollution Control Board, Jhansi 

(ii) Shri Bhupendra Yadav, District Mining Officer, Jhansi 

137



3 

 

(iii) Shri Atul Dubey, Mining Inspector, Jhansi 

4. Inspection of mining activity at Betwa River Basin Village Salemapur, 

Tehsil- Moth, District- Jhansi, Uttar Pradesh 

4.1 Observations of the Joint Committee: 

During the visit of the day i.e. 10.12.2024, the mining was not in operation 

and no mining machinery/equipment’s were found at site. Hence, the 

findings/observation are based on the documents provided by the District 

Mining Officer, and Regional Officer UPPCB and the records available with 

Joint Committee through Original Application: 

(i) The mining department has granted a mining lease in favour of M/s 

Subh Construction, Prop- Smt. Shashi Devi, W/o Shri Virendra Kumar, 

Resident—House No. 168/19, Noniya Mohal, District- Banda of 10 

Hectares in total area for sand/morrum mining from the River Betwa at 

Gata No. 321 Ga, Village Salemapur, Tehsil- Moth, District- Jhansi.  

(ii) Notice for e-tendering along with e-auction was issued by the District 

Magistrate, Jhansi on 26.11.2019. (A copy of the e-auction notice 

dated 26.11.2019 is annexed as Annexure No. 3) 

(iii) Letter of Intent (LoI) was issued by the District Administration to the 

Project Proponent (PP) on 28.01.2020. The LoI was issued for 10hectare 

mine lease area (Quantity-50000m3 per year) for 5 years. (A copy of 

LoI dated 28.01.2020 is annexed as Annexure No. 4) 

(iv) Environmental Clearance (EC) has been granted to M/s Subh 

Construction [Prop. Smt. Shashi Devi, W/o Shri Virendra Kumar, 

Resident—House No. 168/19, Noniya Mohal, District- Banda for sand 

mining by State Level Environment Impact Assessment 
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Authority(SEIAA), Uttar Pradesh on 06.01.2021. (A copy of EC dated 

06.01.2021 is annexed as Annexure No. 5) 

(v) The above-mentioned mining lease has been granted by District 

Magistrate, Jhansi (Mining Department) on 07.01.2021 for the period of 

Five (05) Years. As per the information provided by the District Mining 

Department, Jhansi, the PP (Project Proponent) has obtained valid 

transport permit of sand/morrum firstly on 20.01.2021 and lastly on 

31.03.2024. 

(vi) The PP has obtained consolidated Consent to Operate (CTO) and 

authorization (CCA) under the Water (Prevention & Control of 

Pollution) Act,1974 and the Air (Prevention & Control of Pollution) 

Act, 1981 on 05.02.2024, which is valid from 05.02.2024 to 31.12.2028. 

(Copy of CCA dated 05.02.2024 is annexed as Annexure No. 6). It 

seems that mining operation was carried out by the project proponent 

without obtaining CTO from UPPCB till 04.02.2024. 

(vii) It is submitted that as per the records of mining department, Jhansi, 

several complaints have been made against the Project Proponent 

(referred as PP) regarding the violation of the conditions stipulated in 

mining lease. 

(viii) A notice dated 22.03.2023 was issued by Senior Mines Officer, Jhansi 

regarding the deposition of penalty of amount Rs. 5,25,000/- imposed 

upon the PP for the violation of Uttar Pradesh Minor Minerals 

(Concession) Rules, 2021 which came in notice in an Unannounced 

Inspection carried out by Revenue Department, Police Department & 

Mining Department on 03.03.2023. (Copy of Letter dated 22.03.2023 

is annexed as Annexure No. 7). The PP has submitted the penalty of 

amount Rs. 5,25,000/- vide Challan dated 13.04.2023. 
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(ix) The FIR was also lodged against the PP in various sections of Indian 

Penal Code, 1980, Uttar Pradesh Minor Minerals (Concession) Rules, 

2021 & Mines and Mineral (Regulation and Development) Act on 

05.06.2023 by the Mining Department, Jhansi on the basis of 

Unannounced Inspection carried out by Police Department & Mining 

Department on 04.06.2023 due to certain complaints levelled against the 

PP. (Copy of FIR dated 05.06.2023 is annexed as Annexure No. 8) 

(x) A notice dated 23.11.2023 was issued by Senior Mines Officer, Jhansi 

regarding the deposition of penalty of amount Rs. 611600/- imposed 

upon the PP for the violation of Uttar Pradesh Minor Minerals 

(Concession) Rules, 2021 which came in notice in an Inspection carried 

out by Mining Department on 21.11.2023. (Copy of Letter dated 

23.11.2023 is annexed as Annexure No. 9). The PP has submitted the 

penalty of amount Rs. 611600/- vide Challan dated 25.11.2023. 

(xi) Director, Directorate of Geology & Mining, UP vide letter dated 

13.02.2024 has requested DM, Jhansi to take appropriate action against 

the PP on the illegal mining reported by the inspection report dated 

11.01.2024 of the Joint Committee constituted by the Directorate of 

Geology & Mining, UP. (Copy of Letter dated 13.02.2024 is annexed 

as Annexure No. 10) 

(xii) DM, Jhansi had issued a show cause notice dated 03.04.2024 against the 

PP on repeated violation of the conditions stipulated in the lease and 

same are also repeatedly reported in the various inspection carried out 

by District Administration as well as the Joint Committee constituted by 

the Directorate of Geology & Mining, UP. DM, Jhansi has also directed 

PP to deposit the sum of amount Rs. 40,99,380/-imposed upon PP and 

submit the clarification/explanation against the violation carried by PP 

within 15 days. In case of failure from PP, the action shall be initiated 
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against the PP in light of the provision laid down in Rule-61(1) of the 

Uttar Pradesh Minor Minerals (Concession) Rules, 2021. A subsequent 

reminder was also issued by DM, Jhansi on 27.04.2024 (Copy of Notice 

dated 03.04.2024& 27.04.2024 is annexed as Annexure No. 11 (colly) 

(xiii) In view of letter dated 13.02.2024 of Director, Directorate of Geology & 

Mining, UP and notice dated 03.04.2024 of DM, Jhansi,  

ADM(Judicial), Jhansi vide letter dated 23.07.2024 has revoked the 

mining lease of PP and also  blacklisted the PP for the period 2 years. 

(Copy of Letter dated 23.07.2024 is annexed as Annexure No. 12) 

(xiv) A final notice dated13.08.2024 was issued by ADM (Judicial), Jhansi 

regarding the deposition of penalty of Rs 1,66,71,452/- imposed upon 

the PP for the violation of Uttar Pradesh Minor Minerals (Concession) 

Rules, 2021.The District Mining Department, Jhansi vide letter dated 

08.01.2025(Annexure-2), inter-alia, informed that the levelled penalty 

was not submitted by PP and recovery of penalty through revenue is 

under process. (Copy of Letter dated 13.08.2024 is annexed as 

Annexure No. 13). 

(xv) During the visit, no pillar was found in the lease area. All mining lease 

area was observed submerged in the river water. 

(xvi) The District Mining Department, Jhansi vide letter dated 

08.01.2025(Annexure-2), inter-alia, informed that Mining Department 

has no information regarding replenishment study to be carried out by 

the PP and installation of weigh bridge. 

(xvii) During the Site visit the representative of The District Mining 

Department, Jhansi and Regional Office, UPPCB, Jhansi informed that 

the PP has not carried out plantation of 400 trees as per the condition of 

EC. 
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(xviii) The District Mining Department, Jhansi vide letter dated 

08.01.2025(Annexure-2), inter-alia, informed that the said mining lease 

is again auctioned on 24.07.2024 and Letter of Intent (LOI) was granted 

on 24.08.2024 to the PSA Contractor LLP, Partner Sh. Pankaj Singh, 

S/o-Sh. Kisan Pal Singh, Plot No. 618, Modern Apartment, Sector-15, 

VTC Rohini, Dist.-North -West Delhi 

5. Observations of the Joint Committee w.r.t. various issues raised in the 

Hon’ble NGT order dated 23.10.2024: 

(i) Para 1 of Hon’ble NGT Order: The applicant has alleged that EC was 

granted to respondent no. 14 by SEIAA on 06.01.2021 for sand/morrum 

mining in Betwa river basin.  

In this context, it is humbly submitted that Environmental 

Clearance (EC) has been granted to M/s Subh Construction [Prop. Smt. 

Shashi Devi, W/o Shri Virendra Kumar, Resident—House No. 168/19, 

Noniya Mohal, District- Banda] for sand mining by State Level 

Environment Impact Assessment Authority (SEIAA), Uttar Pradesh on 

06.01.2021. 

(ii) Para 2 of Hon’ble NGT Order: The Applicant has alleged that private 

respondents are using heavy machinery, including pokland excavators, 

dozers, and sand gravel pumps, they are also violating the Sand Mining 

Management Guidelines and TOR/EC and they have constructed a 

bridge to obstruct the natural flow of Betwa River to facilitate the illegal 

sand mining and are carrying out the illegal mining round the clock. 

During the visit, there was no mining machinery and no mining 

operation/activities were found on the site. District Mining Officer has 

reported that the mining lease in the name of M/s Subh Construction has 

been cancelled.  
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(iii) Para 3 of Hon’ble NGT Order: The Applicant has alleged that illegal 

mining is being done beneath the permanent bridge across the river 

affecting the strength of the bridge and necessary conditions of 

installation of CCTV cameras, weighbridge is being flagrantly violated. 

During the visit, there was no mining machinery/equipment’s were 

found and the mining was not operationalat the site. District Mining 

Officer has reported that the mining lease in the name of M/s Subh 

Construction has been cancelled.  

(iv) Para 4 of Hon’ble NGT Order: It is also the allegation of the applicant 

that on account of falling in the pits created by private respondents due 

to illegal mining in the river-bed, two villagers had drawn. 

The District Mining Department, Jhansi vide letter dated 

08.01.2025(Annexure-2), inter-alia, informed that the incident took 

place on occasion of Holi (09.03.2023) and two villagers were died due 

to excess water depth in the river. 

(v)  Para 5 of Hon’ble NGT Order: The applicant has referred to 

paragraph 3.1 of the OA wherein the following violations by 

respondents/project proponents have been alleged: 

Terms and 

Conditions 

TOR/EC/Lease Agre

ement 

Violations Observation of the Joint 

Committee  

during inspection 

The lease for mining in 

the agreement was for 

the depth of 2 meters 

only.  

Whereas the 

Leaseholder has 

been mining till the 

depth of 40 feet and 

even further Which 

has created many 

pits in the leased 

area deeper than 40 

During visit, mining lease area was 

submerged in river water. Hence, 

depth of mining lease area could not 

be measured. 
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feet. In one such pit 

two persons of the 

village died by 

drowning onhoU 

evening dated-------  

Lease was granted for 

mining up to 50,000  

m3 per year according 

to the initial  

agreement, TOR and 

EC.  

Whereas the 

leaseholder has 

been mining 50,000 

m3 every month 

which can be seen 

through the daily 

vehicle movement 

report (Annexure A-

) of the Respondent 

Proprietor which 

has the details of 

overlodedtrucks 

(FIR Annexure A-7) 

exceeding the 

number of 

permissible vehicles 

for transportation 

on daily basis.  

As per details provided by mining 

department, Jhansi, the project 

proponent has carried out mining in 

violation of Uttar Pradesh Minor 

Minerals (Concession) Rules, 2021. 

Accordingly, District Mining 

Department had imposed the penalty. 

The leaseholder had 

not sought permission  

for any storage area 

according to the Form 

IA submitted by them 

for clearance.  

Whereas the 

leaseholder has 

made an  illegal 

storage by the 

highway where they  

have been storing 

sand/morrum 

everyday  without 

any permit, which is 

very  dangerous for 

the environment 

because the  sand 

dust keeps moving in 

the air around  the 

village area which 

has polluted the air  

quality.  

Mining was suspended by the District 

Mining Department. Hence, storage of 

sand/morrum was also not observed in 

nearby area. During the visit no 

sand/morrum mining was operational. 
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No dredging and use 

of mechanical mining 

was permitted for the 

mining. According to 

the Form- IA no 

permission was sought 

also for mechanical 

machinery for the 

mining.  

Whereas, the 

Respondent has 

been using heavy 

machinery for 

dredging the sand in 

the leased area such 

as poklald, sand 

gravel machines. 

Which is against the 

conditions of TOR 

and EC.  

Since the Mining was suspended by 

the District Mining Department. 

Hence, use of heavy machinery for 

dredging the sand in the leased area 

such as poklald, sand gravel machines 

was not observed. 

As per the initial lease 

agreement zero level 

mining was permitted 

in the leased area.  

Whereas the 

Leaseholder has 

been violating that 

condition by going 

deeper in the 

riverbed and mining 

by dredging it.  

During visit, mining area was 

observed submerged in river water. 

Hence, measurement of depth of 

mining area could not possible. 

As per the Conditions 

of TOR only 8 hours of 

mining was permitted 

during the day. No 

mining work was to be 

done at night time.  

Use of night lights was 

also not permitted.  

Whereas, the 

Respondent 

/Leaseholder has 

violated the 

conditions by mining 

24*7, using lights at 

night time.  

During the visit the mining operation 

was suspended by the District Mining 

Department, However District Mining 

Department of Jhansi may substantiate 

the fact with regard to duration of 

mining hours. 

A maximum of 25 

vehicles were 

permitted  for the 

transportation of the 

sand/morrum  in a 

day, which also had to 

be covered by  

tarpaulin to prevent 

the sand dust from  

flying around through 

the drive-away route  

Whereas the 

Respondent / 

Leaseholder 

has been violating 

these terms by using 

vehicles 2-3 times 

more than the 

permissible number.

  

During the visit the mining operation 

was suspended by the District Mining 

Department, However District Mining 

Department of Jhansi may substantiate 

the fact with regard to number of 

vehicles used during the mining 

operation. 
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As per the lease 

agreement the total 

area for mining in the 

leased gata no. 321ga 

of the riverbed along 

the Betwa river was 

only  for 10 ha.  

Whereas, the 

leaseholder has 

been mining in over 

more than 50 ha of 

the area.  

During the visit the mining operation 

was suspended by the District Mining 

Department, However District Mining 

Department of Jhansi reported in 

several inspections regarding the 

mining activity beyond the permitted 

lease area. 

As per the terms of the 

TOR mining had to  be 

done 50 meters away 

from the bridge.  

Whereas the 

leaseholder has 

been mining just 

below the bridge 

which is damaging 

the bridge and it can 

collapse at any 

time.  

During visit, mining area was 

observed submerged in the river water.  

No parking permission 

was sought in Form IA 

as it was made clear 

by the Respondent no. 

11 in the form that 

there will be 

no storage unit so a 

parking area would 

not be needed.  

Whereas the 

Leaseholder has 

been using public 

property as 

storage/parking 

area 

for sand/morrum 

violating the 

conditions of 

the lease 

agreement.  

Mining was suspended by the mining 

department and no vehicles/machinery 

was observed during the visit of the 

day. 

It was clear by the 

conditions of TOR 

issued by the 

Respondent No. 3 that 

there shall not be any 

diversion of the river 

flow while mining in 

the leased area.  

Whereas the 

Respondents 11-13 

have been violating 

the condition by 

diverting the 

river flow. The 

respondents had 

made sand dunes in 

the riverbed and 

diverted the river   

flow manipulating 

the natural flow of 

the river for their 

Mining was suspended by the mining 

department. During visit, mining area 

was observed submerged in river 

water. 
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personal gains.  

It was clear by the 

conditions of TOR 

and lease agreement 

that no construction by 

the leaseholder will be 

done in the leased 

area at any point of 

time.  

Whereas the 

Leaseholder has 

made a pipa bridge 

for the 

transportation to get 

further inside the 

river in order to 

mine 

more sand/morrum 

violating the terms 

and conditions of 

the TOR and lease 

agreement.  

Mining was suspended by the mining 

department. During visit, no pipa 

bridge has been observed. 

The EC given for 

mining to the 

leaseholder by the 

Respondent No. 2 

clearly directs 

the leaseholder for 

plantation of 400 

plants.  

Whereas no 

plantation has been 

done on  behalf of 

the Leaseholder in 

compliance of  the 

direction of the EC.  

During the Site visit the representative 

of the District Mining Department, 

Jhansi and Regional Office, UPPCB, 

Jhansi informed that the PP has not 

carried out plantation of 400 trees as 

per the condition of EC. 

 

 

6. Recommendations: 

Based upon the above observations and site inspection, the recommendations of 

the Joint Committee are as below:  

1. Mining Department should ensure recovery of penalty imposed on the 

project proponent and ensure necessary action as per law against the PP 

for violation of Uttar Pradesh Minor Minerals (Concession) Rules, 2021 

and Sustainable Sand Mining Management Guidelines, 2016, as amended 

in 2020. 
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2. UPPCB should take necessary actions against the PP for mining activity 

without obtaining CCA till 04.02.2024. 

3. District Mining Department should ensure the compliance of Sustainable 

Sand Mining Management Guidelines, 2016, as amended in 2020 for 

sustainable scientific mining. 

4. Regular surveillance and monitoring is required by District Mining 

Department to prevent illegal mining and strict implementation of Uttar 

Pradesh Minor Minerals (Concession) Rules, 2021. 

5. UPPCB shall undertake regular surveillance and monitoring of CCA, 

issued under the provision of the Water Act, 1974 and the Air Act, 1981. 

 

 

 

 

(Runa Oraon) 

Scientist E 

CPCB, RD, Lucknow 

 

 

 

(Dr. R.B. Lal) 

Scientist F 

MoEF&CC, RO, Lucknow 
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Item No. 02  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No.1126/2024 
(I.A. No. 419/2024) 

Veer Singh & Anr.  Applicant(s) 

Versus 

UOI & Ors.                                   Respondent(s) 

Date of hearing: 23.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Rovins Francis Verma & Mr. Amit Pandey, Advs. for Applicant 

Respondent: Ms. Sthavi Asthana, Adv. for R - 3 
Ms. Priyanka Swami & Ms. Simran Sehgal, Advs. for R - 4 to 10 
Mr. Apoorv Kurup, Ms. Seema Pathnaha & Ms. Nidhi Mittal, Advs. for R - 
11 to 14 

ORDER 

1. In this original application, applicant has alleged that EC was 

granted to respondent no. 14 by SEIAA on 06.01.2021 for sand/morrum  

mining in Betwa river basin in respect of khasra/gata no. 321 Ga Ta,  

Village Salemapur, Tehsil-Moth, District Jhansi, UP but respondent no. 

14-Smt. Shashi Devi, along with leaseholders, respondent no.11-M/s. 

Shubh Construction, respondent no.12-Shri Virendra Kumar and 

respondent no.13-Sanjeev Kumar is Indulging in illegal sand/morrum  

mining since 2021 in violation of the EC conditions and in violation of the 

norms.  

2. Further allegations are that private respondents are using heavy 

machinery, including pokland excavators, dozers, and sand gravel 

pumps, they are also violating the Sand Mining Management Guidelines 

and TOR/EC and they have constructed a bridge to obstruct the natural 
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flow of Betwa River to facilitate the illegal sand mining and are carrying 

out the illegal mining round the clock. 

3.  It is alleged that illegal mining is being done beneath the 

permanent bridge across the river affecting the strength of the bridge and 

necessary conditions of installation of CCTV cameras, weighbridge are 

being flagrantly violated.  

4. It is also the allegation of the applicant that on account of falling in 

the pits created by private respondents due to illegal mining in the river-

bed, two villagers had drawn.  

5. Learned Counsel for the applicant during the course of the hearing 

has referred to paragraph 3.1 of the OA wherein the following violations 

by respondents/project proponents have been alleged: 

Terms and Conditions TOR/EC/Lease 

Agreement 

                 Violations 

The lease for mining in the agreement was 

for the depth of 2 meters only. 

Whereas the Leaseholder has been mining 

till the depth of 40 feet and even further 

Which has created many pits in the leased 

area deeper than 40 feet. In one such pit 

two persons of the village died by drowning 

on hoU evening dated------- 

Lease was granted for mining up to 50,000 

m3 per year according to the initial 

agreement, TOR and EC. 

Whereas the leaseholder has been mining 

50,000 m3 every month which can be seen 

through the daily vehicle movement report 

(Annexure A-) of the Respondent Proprietor 

which has the details of overloded trucks 

(FIR Annexure A-7) exceeding the number of 

permissible vehicles for transportation on 

daily basis. 

The leaseholder had not sought permission 

for any storage area according to the Form- 

IA submitted by them for clearance. 

Whereas the leaseholder has made an 

illegal storage by the highway where they 

have been storing sand/morrum everyday 

without any permit, which is very 

dangerous for the environment because the 

sand dust keeps moving in the air around 

the village area which has polluted the air 

quality. 

No dredging and use of mechanical mining 

was permitted for the mining. According to 

the Form- IA no permission was sought also 

for mechanical machinery for the mining. 

Whereas, the Respondent has been using 

heavy machinery for dredging the sand in 

the leased area such as poklald, sand 

gravel machines. Which is against the 

conditions of TOR and EC. 
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As per the initial lease agreement zero level 

mining was permitted in the leased area. 

Whereas the Leaseholder has been violating 

that condition by going deeper in the 

riverbed and mining by dredging it. 

As per the Conditions of TOR only 8 hours 

of mining was permitted during the day. No 

mining work was to be done at night time. 

Use of night lights was also not permitted. 

Whereas, the Respondent /Leaseholder has 

violated the conditions by mining 24*7, 

using lights at night time. 

A maximum of 25 vehicles were permitted 

for the transportation of the sand/morrum 

in a day, which also had to be covered by 

tarpaulin to prevent the sand dust from 

flying around through the drive-away 

route 

Whereas the Respondent / Leaseholder has 

been violating these terms by using vehicles 

2-3 times more than the permissible 

number. 

As per the lease agreement the total area 

for mining in the leased gata no. 321ga of 

the riverbed along the Betwa river was only 

for 10 ha. 

Whereas, the leaseholder has been mining 

in over more than 50 ha of the area. 

As per the terms of the TOR mining had to 

be done 50meters away from the bridge. 

Whereas the leaseholder has been mining 

just below the bridge which is damaging the 

bridge and it can collapse at any time. 

No parking permission was sought in Form- 

IA as it was made clear by the Respondent 

no. 11 in the form that there will be no 

storage unit so a parking area would not be 

needed. 

Whereas the Leaseholder has been using 

public property as storage/parking area for 

sand/morrum violating the conditions of the 

lease agreement. 

It was clear by the conditions of TOR issued 

by the Respondent No. 3 that there shall not 

be any diversion of the river flow while 

mining in the leased area. 

Whereas the Respondents 11-13 have been 

violating the condition by diverting the river 

flow. The respondents had made sand 

dunes in the riverbed and diverted the river 

flow manipulating the natural flow of the 

river for their personal gains. 

It was clear by the conditions of TOR and 

lease agreement that no construction by the 

leaseholder will be done in the leased area 

at any point of time. 

Whereas the Leaseholder has made a pipa 

bridge for the transportation to get further 

inside the river in order to mine more 

sand/morrum violating the terms and 

conditions of the TOR and lease agreement. 

The EC given for mining to the leaseholder 

by the Respondent No. 2 clearly directs the 

leaseholder for plantation of 400 plants. 

Whereas no plantation has been done on 

behalf of the Leaseholder in compliance of 

the direction of the EC. 

                                                                                                             ” 

6.  He has also submitted that an FIR was lodged on 04.06.2021 

against illegal transportation of mining minerals without Form M-11. He 

has also referred to photographs as annexure A-13 to show that 

mechanised mining is done by the project proponent, and page no. 129 to 

show that a bridge has been constructed across the river to carry out the 

mining, and page no.130 to show instream mining. He also referred to the 

newspaper report on page 136, mentioning the weakening of Betwa 

Bridge. He has also submitted that though the complaints annexure A-11 
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were made to the concerned authorities, but till now no action has been 

taken. 

7.  OA raises substantial issue relating to compliance of the 

provisions of scheduled enactments and guidelines relating to sand 

mining. 

8.  Issue notice to the respondents for filing their response by way of 

affidavit.  

9. Mr. Apoorv Kurup, Advocate, accepts notice on behalf of 

respondents nos.11 to 14 and seeks four weeks to file the reply. 

10. Ms. Sthavi Asthana, Advocate accepts notice on behalf of 

respondent no.3 and Ms. Priyanka Swami, Advocate accepts notice on 

behalf of respondent no.4 to 10 and they seek four weeks time to file the 

reply. 

11. Let notice be issued to other respondents for filing their response 

by way of affidavit at least one week before the next date of hearing. 

12. Learned Counsel for the applicant is directed to serve the 

respondents and file affidavit of service at least one week before the next 

date of hearing. 

13.  Having regard to the seriousness of the allegation, we also deem it 

proper to constitute a Joint Committee comprising of representatives of 

the Member Secretary, CPCB and RO MoEF&CC, Lucknow. RO 

MoEF&CC, Lucknow will act as a coordinating agency in this two-

member joint committee. The joint committee will visit the site and 

ascertain the truthfulness of the allegations made in the OA, the extent of 

the violation, if any, by respondent nos. 11 to 14 or any other person and 
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suggest remedial measures and submit the report before the Tribunal 

within eight weeks. 

14.  A copy of this order be forwarded to Members of the joint 

committee by email for compliance.  

15. List on 14.02.2025. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 23, 2024 
Original Application No.1126/2024 
(I.A. No. 419/2024) 
JG.. 
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File No: XXI/ENV/NGT/CC/170/2024/960                               Dated:  06.01.2025 

Court matter/ Email 

 

MINUTE OF MEETING DATED 05.12.2024 IN O.A. NO. 1126 OF 2024 TITLED 

AS VEER SINGH & ANR VS UOI & ORS BEFORE THE HON’BLE, NGT, NEW 

DELHI-Regarding. 

 

Date: 03.01.2025     Time. 1130Hrs 

In compliance to directions of Hon’ble NGT in above said matter, second 

meeting of the committee was convened on 03.01.2025 in hybrid mode for the 

finalization of the Joint Committee Report. The Joint Committee has conducted 

the site inspection on 10.12.2024 and certain information has been sought from 

the District Mining Department which are still awaited. 

During the meeting, it was unanimously decided by the committee 

members that the concerned department may again request to provide certain 

information to comply the Hon’ble Tribunal order which are as follows: 

  

I. Whether the penalties imposed upon project proponent on the account of 

violation of Uttar Pradesh Minor Minerals (Concession) Rules, 2021 vide 

notice dated 22.03.2023, 23.11.2023 & 13.08.2024 has been duly paid or 

not, if yes related documents may be provided 

II. Replenishment Study 

III. NOC of Central Ground Water Authority  

IV. Hydro-Geological Study Report 

V. Date of start of mining and dated of closure of mining by Project Proponent 

VI. Holi Incident Report where the people were died 

VII. During the Mining, where the Project Proponent stored the mined mineral, 

location of weigh bridge & etc 
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VIII. Whether any fresh LOI has been issued on the same lease, if any details 

may be provided 

 

(Action required from District Mining Officer, Jhansi) 

District Mining Department, Jhansi is requested to submit the above 

information and also incorporate the comments in Annexure-1 if any, within 3 

days i.e 08.01.2025 so as to enable the joint committee to comply with the 

Hon’ble Tribunal Order.  

 
 

 

                                                                                       (Dr. R.B. Lal) 

Scientist ‘F’    

Email Id: rocz.lko-mef@nic.in/rb.lal@nic.in 

 

 

1. The Regional Director, CPCB, Lucknow.  

Email: kamalkumar.cpcb@nic.in rdlucknow.cpcb@gov.in 

2. The Regional Officer, UPPCB, Jhansi Email rojhansi@uppcb.in 

3. The District Mining Officer, Jhansi jhansidgmmo@gmail.com 

rodgmjhansi@gmail.com  

 

Copy for information: 

1. The Chief Secretary, Government of U.P., Lucknow. Email: csup@nic.in 

2. The Member Secretary, CPCB, New Delhi. Email: mscb.cpcb@nic.in 

3. The Member Secretary, UPPCB, Lucknow. Email: ms@uppcb.in 

4. The District Magistrate, Jhansi, Email-dmjha@nic.in with a request to direct 

the concerned official to provide the requisite  information to the  Joint 

Committee. 

 

 
(Dr. R.B. Lal) 

Scientist ‘F’    

Email Id: rocz.lko-mef@nic.in/rb.lal@nic.in 
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ANNEXURE-1 

 

S.No Terms and Conditions 
TOR/EC/Lease Agreem

ent 

       Violations Comment of 
District Mining 

Department 

1 The lease for mining in the 

agreement was for the 

depth of 2 meters only.  

Whereas the Leaseholder has been 

mining till the depth of 40 feet and 

even further Which has created 

many pits in the leased area deeper 

than 40 feet. In one such pit  two 

persons of the village died by 

drowning  on hoU evening dated-----

--  

 

2 Lease was granted for 

mining up to 50,000  m3 

per year according to the 

initial  agreement, TOR 

and EC.  

Whereas the leaseholder has been 

mining 50,000 m3 every month 

which can be seen through the daily 

vehicle movement report (Annexure 

A-) of the Respondent Proprietor 

which has the details of overloded 

trucks (FIR Annexure A-7) exceeding 

the number of permissible vehicles 

for transportation on daily basis.  

 

3 The leaseholder had not 

sought permission for any 

storage area according to 

the Form IA submitted by 

them for clearance.  

Whereas the leaseholder has made 

an illegal storage by the highway 

where they have been storing 

sand/morrum every day without 

any permit, which is 

very dangerous for the environment 

because the sand dust keeps 

moving in the air around the village 

area which has polluted the 

air quality.  
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4 No dredging and use of 

mechanical mining was 

permitted for the mining. 

According to the Form- IA 

no permission was sought 

also for mechanical 

machinery for the mining.  

Whereas, the Respondent has been 

using heavy machinery for dredging 

the sand in the leased area such as 

poklald, sand gravel machines. 

Which is against the conditions of 

TOR and EC.  

 

5 As per the initial lease 

agreement zero level 

mining was permitted in 

the leased area.  

Whereas the Leaseholder has been 

violating that condition by going 

deeper in the riverbed and mining 

by dredging it.  

 

6 As per the Conditions of 

TOR only 8 hours of 

mining was permitted 

during the day. No mining 

work was to be done at 

night time.  Use of night 

lights was also not 

permitted.  

Whereas, the Respondent 

/Leaseholder has violated the 

conditions by mining 24*7, using 

lights at night time.  

 

7 A maximum of 25 vehicles 

were permitted  for the 

transportation of the 

sand/morrum  in a day, 

which also had to be 

covered by  tarpaulin to 

prevent the sand dust 

from  flying around 

through the drive-

away route  

Whereas the Respondent / 

Leaseholder has been violating 

these terms by using vehicles 2-3 

times more than the 

permissible number.  

 

8 As per the lease 

agreement the total area 

for mining in the leased 

gata no. 321ga of the 

riverbed along the Betwa 

river was only for 10 ha.  

Whereas, the leaseholder has been 

mining in over more than 50 ha of 

the area.  
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9 As per the terms of the 

TOR mining had to be 

done 50meters away from 

the bridge.  

Whereas the leaseholder has been 

mining just below the bridge which 

is damaging the bridge and it can 

collapse at any time.  

 

10 No parking permission 

was sought in Form IA as 

it was made clear by the 

Respondent no. 11 in the 

form that there will be 

no storage unit so a 

parking area would not 

be needed.  

Whereas the Leaseholder has been 

using public property as 

storage/parking area 

for sand/morrum violating the 

conditions of the lease agreement.  

 

11 It was clear by the 

conditions of TOR 

issued by the Respondent 

No. 3 that there shall 

not be any diversion of the 

river flow while mining in 

the leased area.  

Whereas the Respondents 11-13 

have been violating the condition by 

diverting the river flow. The 

respondents had made sand dunes 

in the riverbed and diverted the 

river   

flow manipulating the natural flow 

of the river for their personal gains.  

. 

12 It was clear by the 

conditions of TOR 

and lease agreement that 

no construction by 

the leaseholder will be 

done in the leased area at 

any point of time.  

Whereas the Leaseholder has 

made a pipa bridge for the 

transportation to get further inside 

the river in order to mine 

more sand/morrum violating the 

terms and conditions of the TOR 

and lease agreement.  

 

13 The EC given for mining to 

the leaseholder by the 

Respondent No. 2 clearly 

directs the leaseholder for 

plantation of 400 plants.  

Whereas no plantation has been 

done on  behalf of the Leaseholder 

in compliance of  the direction of 

the EC.  
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